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Per : Mr. Ashok Jindal

Considering the fact that the issue involved in the matter is
whether the appellant is entitled to claim the benefit of
Notification No. 89/95-CE dated 18.05.1995. The said issue has
been decided by the Larger Bench of this Tribunal in the
appellant’s own case, therefore, we allow the early hearing
application and taken up the appeal today itself for disposal.
2. Considering the fact that the issue has already been settled
that whether the fatty acids, wax and gum arises during the
process of manufacturing of vegetable oil, the appellant is

entitled for the benefit of Notification No. 89/95-CE dated



18.05.1995 and no duty is payable by the appellant on these by-
products. The said issue has been settled by the Larger Bench of
this Tribunal in the appellant’s own case holding that no duty is
payable by the appellant and the appellant is entitled for the
benefit of Notification No. 89/95-CE dated 18.05.1995. In that
circumstances, we set-aside the impugned order and allow the

appeal filed by the appellant with consequential relief, if any.

(Dictated & pronounced in the Court)

(Ashok Jindal)
Member (Judicial)

(C. L. Mahar)
Member (Technical)



